45 of 1955.

THE WORKING JOURNALISTS AND OTHER NEWSPAPER
EMPLOYEES (CONDITIONS OF SERVICE) AND MISCELLANEOUS
" PROVISIONS (AMENDMENT) ACT, 1996

I:Io; 34 oF 1956

[28th September, 1996.]
An Act furthet to amend thé Wtking Jourrialists and other Newspaper Employees
_ (Conditions of Service) and Miscellaneous Provisiens Act, 1955.

BEe it enacted by Parliament in the Eorty-seventh Year of the Republic of Indi4 as
follows:—

1. This Act inay 66 *%¢4lled the Working Journalists and othet Newspaper Employees

V(fC_onditions of Service) and Miscellaneous Provisions (Amendment) Act, 1996.

2. In section 9 of the Working Journalists and other Newspaper Empioyees
(Conditiohs'of: Service) and-Miscellaneous Provisions Act; 1955 (hereinafier referred to
as the principal Act),—

o (i) in clause (a), for the words ' "two persons", the words "three-persons” shall
___be substltuted g PR s
(i) in clause (b), for the words "two persons”, the words "three persons" shall
be substituted; / '
ST Gy in clause (¢), for the words “thiree ingependeht petsons”, the words "four
independent persons” shall be substituted. -
3..In sectjon 13C of the principal Act,— _
(i) in clause (a), for the words "two persons”, the words "three persons" shall
" be substituted;
(1) in clause (b), for the words "two persons" the words "three persons" shall
be substituted;: ‘ L :
(iify in clause (¢), for the words three indepéndent persons”, the words "four
independent persons” shall be substituted.
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